“FHon'tble 5ri B.5. Jai Parameshwar,mamber(Jﬂ

IN THE CENTRAL ADMINISTBATIVE TRIBUGAL ,HYDERAB
AT HYDERABAD |
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Batuesen:

N.Raman janeyulu, ce Applicant

and

1. The Post Master Gseneral,Kurnool.

2. Ths Superintendent of Post Offices,

Guntakal Division, Guntakal, i
Ananthapur DOistrict. .o Regpondents.

Counsel for the Applicant: §ri F.Krishna Reddy.
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Counsal for the Ryspondents: Sri 8k V.Rajeswara Rao
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December ,1998.




0.4.N0.,1376/96.

(by Hon'ble Sri R.Rangarajan,member(ﬂ)

Heard Ms.Sarada for Sri Krishna Reddy far the

applicant and Sri V.Rajeswara Rao for the respondgnts.

This 0.A., was filed on 26.11,1996. Alrsady

@ " in the meanthme fa

more than tuo years, elapsed and/lot of bater flouep.
Another candidate has already been appointed. Hgnea,

the candidate who has oeen appointed ha% to be imgleaded in the

GOA', :
/to give any direction in regard to the replacement of

the seldcted candidate by the applicant’ herein. It is

also necessary for ths applicant to axp}ain why tHe

selection of the selected candidate is incorrect qr

_ _ whde p=tel
irregulsr. That will lead to wﬁﬁ&yLEUrrection of]

the O.A., AfPfidavit. Considering the above points

without

viz.,/impleading the selected candidate and amendment
‘ |
o *hz 0.A., it is not a propsr course bf action tlo

dispose af this 0.A. Hence, it is essential that
the applicant shall file a fresh 0.4., Ehallenging the
necdssary ordars. .

The ls arned counsel for th% applicant
submitted that in that case the 0.A., may become
time-barred because of limitation. Tolassist thy
applicant and also to_érriua at a Final decision, [the

period from the date aof filing of the present 0.4,

26-11-1996 till today (31.12.1998)i.e2., the dats of

h




nassinig of this Order, will not be cuunt%d for purfose

of limitstion. With this uvirection, the applicamt [may

. ) . l
overcome the gusstion of limitation to ﬂlle a freaf
In view of what is stated above the O.A.,

|

top Pile a fresh 0.A., for the same relicfs impleading

the proper and neéessary parties. - If a fresh DAk

x 0.4,

'is disposed of as withdrawn with liberty to the applicant

is filed the period from 26.11.1996 till today (31412.1998)

LK

@i+l not be counted for purpose of limitation. Np costs,

(R.RANGARAJAN)

j%flziiizﬂﬁmber(J) f Member (A)

Nate: 31st December;19F8.
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IN THE CENTRAL %DMI“IST ATIVE TRIBUNAL
HYDERABAD BENCH HYDERABAD :

*

THE HON'BLE SHRI R.RANGARAJAN : M(A)

AND

THE HON'BLE SHRI 'B.S.JAI PRRHWES%A? :
M{Jd

l .
pateo:_ 31~ L-98

SOER/ JUDEMENT—

A e BN,

0. no. 1276 /%

AOMITFTED th'TngpTM NIRECTIONS 1SSUED

 BTSPOSED OF WITH DIRECTIONS

WITHDORAWN

ORDERKD/REJERTED

NO ORDER AS TO, CCSTS
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